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Corarn : Jjon'ble Mr, P.H. Trivedi 	: Vice Chairman 

11.9.1987 

Heard learned advocates i'Ir.V.H.Desai and Ar. B.R.Kyada 

for the applicants and the respondents. No reply has 

been filed by the respondents. Mr.Kyada states for t&iwk 

the particulars which were to be furnished by the applicant, 

he has been unable to ascertain the position regarding the 

status of the petitioners and they have been furnished to 

him only very rbcently which is challenged by the learned 

advocate for the applicant. However Mr.Kyada states that 

he will positively file the reply on 18th and furnish a 

copy of thereto on 17th September, 1987 to the learned 

advocate for the petitioner. on this the case is adjourned 

to 18th September, 1987. 

(p H.Trivedi) 
Vice Chaiunan 

I 
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CORAM : HON'BLE MR. P.H. TRIVEDI : VICE CIIAIRMAI'1 

18/09/1987 

Neither the aiopliCaflt nor his advocate oresent. 

. ]3.R. IKyada learned advocate for the respondent appears 

d fileg the reply and on erusa1 of the reoly ic is found 

stated by Mr. ITyada that he aplicsnt have been relieved 

rid passes were issued to them which they have accep ted and 

ome other merrbers of the gang have already shiftod. The case 

as been adjourned to Occober 9, 1987 for hearing. 

( P.H. TRIVEDI 
V 	 1I-  .L. it 



NA/47 2/87 
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O424/87 

CORAM : iPN'E3LE IiR. P.M. TRIVDI : VlE CEALUAN 

9/10/1987 

e miscellaneous aetition recarding amendment 472/87 

the learned advocate for the set.tioner heard, Mr. E.R.kyada 

learned counsel for t:e resonddnt oresent. lir. i.yada wants some-

time to file r?oly. Allowed 10 days for this urpose. O/424/87 

and be aosted for hearing on November 6, 1987 on which 

date the miscellaneous etition may also be placed. The petitioners 

who are admittedly casual labourers are protected from being 

transferred until the do te of the hearing. The learned odvocste 

for he petitioners sttes that they have not moved from their 

station. If the aetitioners have not accosted the transfer sasses 

and have not already shifted they areprotected from being 

transferred until the dis2osal of the case, 

( P,. • TRIViDI ) 
VIOb C•IRM2'.N 



NA/472/87 
in 

COWi : HON'BLE MR. P.H. TRIVEDI : VCi CHAIIMAN 

20/11/1 987 

Heard Mr. Y.Y. Shah and Mr. E.R. Kyada learned counsel 

for the apolicant and the respondent resPectively. On the 

reue;t of Mr. Kyada the case has been adjourned to 27/11/1987 

for final hearing. 

P.H. iliIVSDI 
VICE CHI PI1AN 

rk. 


